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ORDER

Per B.R.Baskaran (AM) :-

The assessee has filed this appeal challenging the order dated 6-8-
2019 passed by Ld CIT(A)-53, Mumbai and it relates to the assessment year
2011-12.

2. None appeared on behalf of the assessee. We notice that the notices of
hearing have been sent to the assessee on several occasions, but there was
no response from the assessee. Hence we proceed to dispose of the appeal

ex-parte, without presence of the assessee.

3. The assessee is contesting the addition of Rs.5,90,00,002/- made to
the total income as well as the addition of same amount made to the net

profit while computing book profit u/s 115JB of the Act.

4. A perusal of the order passed by Ld CIT(A) would show that the
assessee did not appear before Ld CIT(A) and hence the first appellate



M/s. Privilage Power and
Infrastructure Puvt. Ltd.

authority has passed the order on the basis of material available on record.
In the interest of natural justice, we are of the view that the assessee may be
provided with one more opportunity to present its case properly before Ld
CIT(A). In that connection, we are of the view that the assessee should be
imposed cost for being delinquent before the tax authorities as well as before
the Tribunal. Accordingly, we impose a cost of Rs.5000/- (Rupees Five
thousand) upon the assessee, which shall be paid to the credit of Income tax

department within one month from the date of receipt of this order.

5. Subject to the payment of above cost, which shall be verified by the Ld
CIT(A), the order passed by Ld CIT(A) is set aside and all the issues are
restored to his file for adjudicating them afresh. After affording adequate
opportunity of being heard, the Ld CIT(A) may take appropriate decision in

accordance with law.

0. In the result, the appeal filed by the assessee is treated as allowed for

statistical purposes.

Order pronounced in the open court on 15.12.2022.
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